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Shri Raghunath Singh (Varanasi):
! Sir, under what rule is he raising the
point of order?
Shri Tyagi: Some procedure has
to be followed in these matters.
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E
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Shri Raghunath Singh: This is a
speech. This is not a point of order.

Mr. Deputy-Speaker: Order, order.
The calling-attention notice has been
disallowed by the Speaker., There is
no point of order. Message from Rajya
Sabha.

Shri S. M. Banerjee: Sir, I rise on
a point of o-der under rule 376.
12.20 hrs.

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to repory the
following Message received from the
Secretary of Rajya Sabha:—

AUGUST 26, 1966

Re: B.O.H. 7396

“In accordance with the provi-
sions of rule 127 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha, at its sit-
ting held on the 24th August,
1966, passed, in accordance with
the provisions of Article 368 of the
Constitution of India without any
amendment, the Constitution
Eighteenth Amendment) Bill,
1966, which was passed by the
Lok Sabha at its sitting held on
the 10th August. 1966,"

12.20% hrs.

COMMITTEE ON ABSENCE OF
MEMBERS

EIGHTEENTH REPORT

Shri Khadilkar (Khed): I Geg to
present the Eighteenth Report of the
Committee on Absence of Members
from the Sittings of the House.

Mr. Deputy-Speaker: Shri Salya

Narayan Sinha,

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao) rose—
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12.21 hrs. »
RE: BUSINESS OF THE HOUSE

Shri S. M. Banerjee (Kanpur): Sir,
I rise on a point of order under rule
3176.

Mr. Deputy-Speaker: Order, order.
We cannot go on like this, We have
finished one business. There cannot
be a point of order in the vacuum.





